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|
| ORDER

l

l

JHeard ld. counsel for beth sides,

2. l’l‘his M.A, has Deen filed by the applicent fer rehearing of

3. This case has been remanded back te this Tribunal by the

{
the 0.aA.

|

|

l ‘ ‘
Hon'bl1e High Court, Calcutta vide its order dated 10,1,2001 passed
in W.P:. C.T. Neo,409/2000, Only question for decision in this case.
is whether the applicant acquired the landed property prior to

12th September, 1996,
|

the H@r}'ble_High Court remanded the gase to this court fer rehearing,

Howyever, since

[ : »
the matter is fikXed fer hearing en 24th September, 2001, Accordingly;~

*

the M.A, is disposed of awarding no cost.
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